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Gazette of India dated the 28th 
April, 1972, [Placed in Library, 
See No. LT-4138/72.]

(d) The Neyveli Coal Mines 
Provident Fund (First Amend
ment) Scheme, 1972, published in 
Notification No. G.S.R. 512 in 
Gazette of India dated, the 2fcth 
April, 1972.

(ii) A statement showing reasons 
for delay in laying the above Noti
fications. [Pldeed in Library. See 
No. LT-4189/1.]

Statem ent correctin g  answ er to  
U.S.Q. No. 7755 dated 29th M ay, 1972

THE DEPUTY MINISTER IN THE 
MINISTRY 6 F EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV): I beg to lay on the 
Table a statement (i) correcting &e 
answer given on the 29th May, 1972 
to Unstarred Question No. 7755 by 
Shri Ramavat'ar Shastri regarding 
financial assistance to Cultural Insti
tutions and (U) giving reasons Mr the 
delay in correcting tht answer.

Stbtemdnt

In reply to part (b) of Unstarred 
Question No. 7755 answered on Sftth 
May, 1972, a list was attached as An- 
flexure Ii giving details of the ccdtu- 
ral institutions which received assis
tance from the Government during 
1971-72 and the amount of assistance 
in each case. In Statement V of the 
said Annexure II, the followings cor
rections may be made*—

(1) Under the heading “State 
Akadenries’V for entry at

S. No. 2 in the list fciz., Gujarat 
Sangit Nritya ^rfty* Aka* 
demi, Ahmedabad the name 
of Kerala Sangeet Natak 
Akademi, Kerala may be sub
stituted.

(2) Thfe amount of Rs. 60,000 
shown against Bharatiya 
Naty* Sangh, New Delhi 
(S. No. 1 under ‘'Cultural 
Institutions” ) may be amend
ed to read as Rs. 28,000.

(3) The erftries relating {o Naya 
Theatre, New Delhi (S. No. 
58) and little Theatre Group 
(S. No. 60) may be substi
tuted by the followings:—
“58 Nandikar, Calcutta 15,000
60 Andhra Pradesh 
Natya Sangham,
Hyderabad. 10,000”

(4) The following may be added
at the endi
ve Madras Natya

Sangh, Madras 7,000

67 Natya Sangh,
Bombay 5,000

60 Theatre Centre,
Calcutta 10,000”

2. Th* dtehfy in correcting the state
ment is dNte to the ftket that the inatr-_ * d ÎLÂl JtW. .Ai Jfc --- tlcuracies were aracvcu 07 u if swiifc^ 
Natek Akatfeftti only at a l*ter date.

12.48 km.
MESSAGES FROM RAJYA SASHA 

SECRETARY: Sit, I have to report 
the following foeeiages received fwtai 
<!he Secretary of Rsftya Sabha:—

(i) 'In  accordance with the littb 
visions of rule 127 of the 
Tfxlk& tit Procedure and Con- 
duct o f Easiness in the 
Ssfbha, i  am directed to in- 
form the Lok Safcha that the
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Rajya Sabha, at its sitting 
beW <*n the 20th December, 
19f2, agreed without any am
endment to the State Finan
cial Corporations (Amend
ment) Bill, 1972, which was 
passed by the Lok Sabha at 
its sitting held on the 15th 
December, 1972.”

) “In a&ordaiMte with the pro
visions of rule 127 of the 
Rules of Procedure and Con
duct o f Business in the Rajya 
Ssfeha, I am directed to in
form the Lok Sabha that the 
Rajya Sabha, at its sitting 
held on the 21st December, 
1972, agreed without any am
endment to the Sick Textile 
Undertakings (Taking Over 
of Management) 8^1, 1972,
which was PSSSed by the Lok 
Sabha at Its sitting held on 
the 19th December, 1972.”

(1) Shri MarUnd Singh of H«wa

(23 Shri Tula Ram

I take ft &ttt the Hovm  agrees with 
the rtcommendatiftris of the Com
mittee.

SOME m m . M8MB£*& Yes.

M&. SP&AKER: The Members will 
be informed accordingly.

SHRI SAMA'R GttJHA: (Contai):
Can I make a submission, Sir?

Iffft. Sf’SAKPR: Please do not get 
up every time. I am not caHing you.

SH*W Q V m  <?a» I make
a submission, Sir?

(iii) "In accordance with the pro
visions of sub-rule (6) of rule 
186 of the Rules of Procedure 
and Conduct of Business in 
the Rajya Sabha, I am direct
ed to return herewith the 
Indian Tariff (Amendment) 
Bill, 1972, which was passed 
by the Lok Sabha at its sit
ting held on the 19th Decem
ber, 1972, and transmitted to 
the Rajya Sabha for its re
commendations and to State 
that this House has no recom
mendations to make to the 
Lok Sabha in regard to the 
said Bill."

12.49 hr*
LEAVE OF ABSENCE FROM THE 

SITTINGS OF THE HOUSE 
M*R. SPEAKER: The Committee on 

Absence of* Mmbtts from the Sittings 
of the House in their Eighth RfcpOrt 
have recommended that leave of ab
sence be granted to the foIlowMtf 
Methbers for the periods indicated 
against each:—

—12th May to 1st JUrie, 1972 (Fourth 
Session) and 31st July to Jttst Aug
ust. 1972 (Fifth Session).

—13th November, to 12th December, 
1972 (Sixth Session).

MR. SPEAKER: Not yet Unless I
call you. Kindly sit down.

12.59 hrs.

COMMITTEE ON PRIVATE MEM
BERS* B i l l s  AND RESOLUTIONS 

Mxhbtes

SHRI G. G. SW&LL (Autonomous 
Districts): 1 beg to lay on the Table 
Minutes of the Eighteenth to Twenty- 
first sittings of the Committee on Pri
vate Members1 Bills and Resolutions 
held during the current session.


